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Ct:NTHAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD B~NCH, ALLAHABAD --- -- -- -- --- -- 
Original Application No. 460 of 2003 

. . 

(Opan Court). 

HON' BLE M?AJ.~ EN. K. K .SR I VAST A\JAt M EM Bt'.R-A. 
HON' BLE MR. A.K. BHAT NAG AR, M~ B~-J. 

Savita nevi w/o· Sri Brij Bhan Gaut.am, 

R/ o Village- Bank at, Post Office-· 

Yudhist hir Patti, (Ahraula) 

District -A·zamgarho 

• • • • 

( By Advocate Sri A•K• Dwiyadi) 

1. senior superintendent or· Post 

Of fices, Dis tr ict-Azamgarh. 

2. Post Master General, 

Gorakhpur, Region Gorakhpur. 

J. the Inspector Post Offices, 

Phoolpur, Dis tr ict-Azamgar h. 

4. union of India through 

secretary, Ministry of communication, 

oepartment of Post, . . 

Applicant. 

- 

• 
• ••••• Res po ants. : New nel:hi. 

(By Advocate : . .'~i R .. c.Joshi) 
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In this o.A. filed under section 19 Administrative 

Tribunal Act, 1985, the applicant has prayed tor quashing the 

order dated 25.03.03(Annexure A-4) by which the respondent 

no.1 has ordered for taking the work of E.D.B.P.M1,Khairuddin~ 

pur (Pawai). Azamgarh through surplus G.D.s. employee. The 
- 

applicant has also,.. prayed for a direction for respondent no. 1 
-, 

to declare the result/selection of E.D._B.P.M •• K.hairuddinpur 
. ~· . 

( Pawa.:i). Az amgarh j "the selection proceedings which have been h , 

held in view of notification dated 21.02 .02 .~he applicant· 

is aggrieved· with the respondents. Respondents issued ... 0 .. ".i 

notification dated 21.02.02 for selection to the post of 

E.D.B.P.M. Khairuddinpur(Pawai). Azamgarh. The applicant 
• 

applied for ~he. same. The inquiry w~s conducted in ~gard to 

the applicant \ ' who was fully eligible for the said post 

being the most meritorious candidate and also fulfilling all .. . . ~ 
the eligibility conditions. The applican~ allegation is t11r-t 

fer the reasons unknown, sh~ is being denied her rightf lJ,l due 

by issuing the impugned order dated 25 .03 .03-. 

2. sri Dhirendra Pandey holding brief of sri R.C.Joshi, 

learned counsel for the.respondents submitted that he may 
• be granted time to file counter w~ich would bring the entire 

facts on record. 

3. we have considered the submission-of ·the counsel 

for the parties and in our considered opinion the c!se can be 

decided at the admission stage itself without callin for 

counter. 

• 
• 

• 
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4. -The respondent no. 1 issued the notification on 

21.02.02. It is understood that several per~ons applied for 

the post but the inquiry was made in ,regard to three re'"'.-.~ ~1_.,::.t 

candidates including the applicant. It is amazing that the 

respondent no. 1 has not been able to finalise·the selection 

even after the lapse of more than one year. we would like 

~ that the case -b&- be inquired by the P.M.G.,Gorakhpur i.e. 

respon~t no. 2 l.vto asc~~ain the reasons for such 

uncalle~lays in~ selection proceedings. The 
l> 

applicant filed representation before respondent no. 2 on 

26.03.03 (Annexure 3 ) • \ .. ,.: -: 

5. we are of the view that ends of justice shall 

better be served if the representation of the applicant 

dated 26.03.03 is decided by a reasoned and speaking order 
• 

within a specified time. 

6. For the reasons stated above the O.A. is dispose< 

of finally at the admission stage itself with direction to 
• 

. respondent no. 2 i.e. Post Master General, Gorakhpur to 

decide the representation of the applicant within _a period 

of two months from ~the date of communication of this 

order. The applicant shall file the copy of this order and 

also a copy of representation dated 26.03.03 before .. 
respondent no. 2 within a period of two w·eeks. 

7. No costs. 

Member-A 

• 

Brijesh/- • 

• 


